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Bill No. 9 of 2022

THEHIMACHAL PRADESH GROUND WATER (REGULATIONAND CONTROL
OF DEVELOPMENT AND MANAGEMENT)AMENDMENT BILL, 2022

(AsINTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

to amend the Himachal Pradesh Ground Water (Regulation and
Control of Development and Management) Act, 2005 (Act No. 31 of
2005).

Be it enacted by the L egidative Assembly of Himachal Pradeshin
the Seventy-third Year of the Republic of Indiaasfollows—

1. (1) ThisAct may becalledtheHimacha Pradesh Ground short title
Water (Regulation and Control of Development and Management) ﬁ‘;‘r’nmeme_

5 Amendment Act, 2022. ment.

(2) Itshal comeintoforceon such date asthe State Government
may, by natification published inthe Rgpatra(e-Gazette), Himachd Pradesh,
appoint.

2. Insection2of theHimacha Pradesh Ground Water (Regulation Amendment
10 and Control of Development and Management) Act, 2005 (hereinafter © %"
referred to asthe*” principal Act”),—

(@ after clause(c), thefollowing clause shall beinserted,
namdy.—

“(c-1) “Centrd Ground Water Authority” meansthe
15 Authority established under sub-section (3) of

section 3 of the Environment (Protection) Act,
29 of 1986 1986;";
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(b) after clause(j), thefollowing clausesshall beinserted,
namdy.—

“(j-a) “ Public Water Source” meansasourcefrom
which the State Government or such other authority
asthe State Government may, by notificationinthe
Rajpatra (e-Gazette) Himachal Pradesh specify,
provideswater to the public and includessuch well,
borewell, tubewel| or any other ground water; and

(j-b) “Public Water Supply System” means the
structurereating to apublic drinking water source,
including conveying pipelines, storagereservoir,
stand posts, cisterns, hand pump, power pump and
all other materidsconnected thereto, throughwhich
water issupplied for drinking water purposes;”; and

(©) inclause(0), forthewords* excluding domestic use”,
the words and signs, “excluding individual domestic
consumer, rural drinking water supply scheme, Armed
Forcesand Central Armed Police Forcesestablishments,
agricultural activitiesand micro and small enterprises
drawing ground water lessthan 10 cubic meter per day”
shall be substituted.

Amendment 3. Insection 3 of the principal Act, in sub-section (2), for the
of eetion 3 \vords* I rrigation and Public Health” wherever occursthewords, “ Jal Shakti
Vibhag” shal besubgtituted.

Insertion of 4.  After section4of the principa Act, thefollowing section shall
section 4. peinserted, namely:—

“4 A. Funds of the Authority.— (1) The Authority shall
operate and maintain a separate fund called the Himachal
Pradesh Ground Water Authority Fund to which it shall
credit—

(@ such sums as may be placed at the disposal of the
Authority from timeto time by way of grant or loan or
otherwise by the State Government and itSagencies,
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(b) suchsumsasmay bereceived by theAuthority fromtime
to time by way of grant or loan or otherwise from the
Centrd Government;

(¢) such loans raised with prior concurrence of the
Government, by theAuthority fromany financid agencies,

(d) theproceedsof any fees, charges, roydtiesandfineslevied
by theAuthority; and

(e) such other sumsasmay be received by the Authority
from any other source.

(2) Thefundshal beutilized by theAuthority for thedeve opment
of Ground Water and the purposes as may be prescribed.

(3) TheAuthority shall maintain atrue and proper account and
other relevant recordsthereto and prepare annual statements of accounts
including the balance sheet in such form asmay beprescribed.”.

5. Insection5of theprincipal Act, insub-section (2), after the Amendment
words“theextraction”, thewords* or use” shall beinserted. of section 5.

6. Aftersection5of theprincipa Act, thefollowing section shall insertion of
beinserted, namely :— section 5A

“5SA. Protection and preservation of water quality.— (1)
No personincluding user of Ground Water shall do anything
or releaseany effluent that contaminatesthe groundwater either
temporarily or permanently.

(2) TheAuthority shall takesuch measuresasmay be prescribed
or necessary for the protection and preservation of weater quality
of any ground water sourcewithin notified and non-notified
areasinthe State.”.



Insertion of
Section 6A.

Amendment
of section 7.

4
After section 6 of the principa Act, thefollowing section shdl

beinserted, namely :—

“6A. Registration of well by any person extracting
ground water.—Every person extracting ground water and
does not come in the ambit of definition of user of ground
water inanctified areashall, withinaperiod of sixty daysfrom
thedate of establishment of theauthority or thecommencement
of the Himachal Pradesh Ground Water (Regulation and
Control of Development and Management), Amendment Act,
2022, whichever islater make an application on suchform
containing such particulars, free of cost, inthe manner asmay
be prescribed, to theAuthority.”.

Insection 7 of the principal Act,—

(@ forsub-section (1), thefollowing shall be substituted,
namdy.—

“(2) Any user of ground water desiringtosink a
well or extracting ground water withinnotified area,
for any purpose shall, on payment of suchfeeas
may be prescribed, apply to theAuthority for grant
or renewal of apermit, and shall not proceed with
any activity connected with such sinking or
extraction of ground water unlessapermit hasbeen
granted by the Authority inthe manner asmay be
prescribed.”;

(b) for sub section (3), thefollowing shall be substituted,
namdy.—

“(3) TheAuthority shall consider the application
made under sub-section (1) and if satisfied, may
grant apermit or renewal asthe case may be, in
suchform and manner and subject to such conditions
asmay be prescribed or refuseto grant permit or
renewal for reasons to be recorded in writing,
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subject to such condition and restrictionsasmay be
specified, within sixty daysfrom the date of receipt
of gpplicationfalingwhichit shal bedeemedtohave
been granted:

Provided that while considering theapplication, the
Authority shal givefirs priority for drinking water needs
in preferenceto other needs:

Provided further that no permit shall be refused
without offering an opportunity of being heard:

Provided further that in case of changeinland use
of theproperty or water use, the user of ground water
shall apply for fresh permit.”;

insub-section (4), after thewords*“refusa of the permit”,
thewordsand sign*“or itsrenewal, asthe case may be”
shall beinserted; and

insub-section (5),—

() after thewords“or refusing apermit” the words
andsign “or itsrenewal, asthe casemay be”’ shall
beinserted;

(i) theclause(e) shall be omitted; and

(i) inclause(f), for thewords*tubewell” and “water
supply scheme”, thewords* degpwell” and“public
water supply scheme” shall be substituted

respectively.

Insection 8 of the principal Act,—

@

intheheading, after theword “ Registration”, thewords
“and renewal of permit” shall beinserted;

Amendment
of section 8.
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(b) insub-section (1),—

(i) after thewords* establishment of the Authority”,
thewords* or the commencement of the Himachal
Pradesh Ground Water (Regulation and Control
of Development and Management) Amendment Act,
2022, whichever islater,” shall beinserted; and

(i) aftertheword*certificateof regigtration,” thewords
“or permit” shal beinserted;

(©) insub-section(2),—

() afterthewords*” specified therein”, thewordsand
sign “within sixty daysfrom the date of receipt of
application, faillingwhichit shall bedeemedto have
been granted” shdl beinserted;

(i) afterthewords “acertificate of registration”, the
words*or permit” shall beinserted; and

(iii) firstprovisoshall beomitted;
(d) in sub-section (3), after the words “certificate of

registration”, thewordsand sign*or permit or itsrenewd,
asthecasemay be,” shall beinserted; and

(e) insub-section(4),—

() after thewordssignandfigure“under sub-section
(2)”,thewordsand sign” or permit or itsrenewal,
asthecasemay be,” shall beinserted; and

(i) clause(e) shal beomitted.

Qfmszzggnnegt 10. (@) Insection 9 of the principal Act, theexisting provision

shall benumbered as(1); and
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(b) after theexisting provision so renumbered, thefollowing shall
beinserted, namely:—

“(2) Ingranting or refusing certificate of registration of the
meachinery, theAuthority shal haveregard totheconditions
asmay be prescribed.

(3) Nounregistered drilling agency or rig owner shall be
alowedto construct ground water abstraction structures
and in case of default, hewill beliablefor penalty as
specified by the State Ground Weater Authority or Central
Ground Water Authority.”.

11. Insection11of theprincipal Act, at theend of sub-clause(c), Amendment
forthesign“.", thesignandword **; or" shall besubstituted and thereafter * " **
thefollowing clause shdl beinserted, namely .—

“(d) incaseof changeinland use of the property or water use,
it shall be mandatory for the owner to apply for fresh permit.”.

12. After section 11 of theprincipa Act, thefollowing section shall 'ngtelfé'r?q 1‘1‘;
beinserted, namely:— .

“11 A. Information to be furnished by the drilling
agency.—(1) Adrilling agency or rig owner, beforetaking
any stepfor constructing or drilling any well, shdl first satisfy
itself that the applicant desirousof sinking awell hasobtained
prior requisite permissonfromtheAuthority for drilling of such
well and shdl informinwriting, inamanner asmay beprescribed,
about the construction of such well and ensurerecei pt of such
information to the Member Secretary of theAuthority or any
other person authorized in thisbehalf, asmay be prescribed.

(2) Thedrillingagency or rigowner will submitdl the details,
technical and others, inthe manner asmay be prescribed.

(3) Thedrillingagency, shall informthedetailsof dl drilled
wellswithin notified or non-notified area withinaperiod of
thirty daysfrom thedate of drilling of such borewell or deep
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well totheAuthority for maintaining and updating the database
on ground water resourcesof the State.”.

Amendment 13. Insection 12 of theprincipa Act, theproviso shal beomitted.
of section 12.
Amendment 14. Insection 13of theprincipal Act, insub-section (1), inclause

of section 13(j) after thewords* rulesmadethereunder”, thewords* or toimpose any
conditions asmay be specified by the Central Ground Water Authority”
shdl beinserted.

Amendment 15. Insection14 of the principle Act, the proviso shdl be omitted
of section  gnd the remaining provision shall be numbered as (1) and thereafter, the
following shall beinserted, namely:—

“(2) Every user of ground water inanotified areashall be
liablefor penalty for amounting to rupeestwo lakhs, in case
fallstoinstall or installsfaulty digital water flow meter with
telemetry system.”.

Amendment 16. Insection 20 of theprincipal Act, insub-section (2), after the

‘Z’B.SEC“ on - words“tothat of a’, theword “ Judicia” shall beinserted.

Substitution 17. For section 21 of the principal Act, the following shall be
of section 21. S,Jbgltutaj, na.ndy —

“21. Offencesand penalities— Whoever failsto comply with or
contravenesany of the provisionsof thisAct, or therulesmade or
ordersor directionsissued thereunder, shal, in respect of each such
failureor contravention, be punishablewithimprisonment for aterm
which may extend to fiveyearsor with afinewhich may extend to
tenlakh rupees, or with both, and in casethefailureor contravention
continues, with additional finewhich may extend to five thousand
rupeesfor every day during which such failure or contravention
continues after the conviction for the first such failure or
contravention.”.
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STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Ground Water (Regulation and Control of Development and
Management) Act, 2005 was enacted to regulate and control the development and management
of ground water and matters connected therewith. The definition of use of ground water is being
amended and the persons drawing ground water less than 10 cubic meter per day are being
excluded from the definition. Now, they are not required to obtain permits to extract the ground
water. Such persons may extract ground water only by registering with the Authority free of cost.
The provisions are also being incorporated for the protection and preservation of water quality.
The provisions for granting or renewing the permits to the users of ground water are being made
more effective. To avoid illegal construction of ground water abstraction structures, the registration
process for drilling agencies or rig owners is being made more stringent. The drilling agencies or rig
owners will also have to inform the authority before constructing or drilling of any well. Thus
amendments are being made in the Act ibid. to make it more users friendly and efficacious.

This Bill seeks to achieve the aforesaid objectives.

(MAHENDER SINGH THAKUR)

L Q’%ﬁter-in-Charge.

" Jal ShaktifHort./Rev./SWD Minister |
SHIMLA : L

| Himachal Pradesh

Y

¥ty




FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses4, 6, 7, 8, 10 and 12 of the Bill seek to empower the State Government to make
rulesfor carrying out the purposesof thisAct. The proposed del egationsof powersisessentia and
normal incharacter.
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BILL

to amend the Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Act, 2005 (Act No. 31 of 2005).
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EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH GROUND WATER
(REGULATIONAND CONTROL OF DEVELOPMENTAND MANAGEMENT)ACT, 2005
(ACT NO. 31 OF 2005) LIKELY TOBEAFFECTED BY THISAMENDMENT BILL.

Sections;

2. Définitions—InthisAct, unlessthe context otherwiserequires,-

@

(V)

©

@

©

®

©

0

0
0)

“Act” meansthe Himachal Pradesh Ground Water (Regulation and Control of
Devel opment and Management) Act, 2005;

“artificia rechargeto ground water” meansthe process by which ground water
reservoir isaugmented beyond the natura condition of replenishment;

“Authority” meansthe Himachal Pradesh Ground Water Authority
established under section 3 of theAct;

“drinking water” meanswater for consumption or use by human population for
drinking and for other domestic purposes, which shal include consumption or
use of water for cooking, bathing, washing, cleansing and other day to day
activitiesand shall includewater meant for consumption by thelivestock;

“exploitation limit” meanssuch limit wherethe estimated annual ground water
extractionismorethan eighty-five percent of theestimated averageannua ground
water recharge;

“Government” or “ State Government” means the Government of Himachal
Pradesh;

“ground water” meansthewater which exists below the ground surfaceinthe
zone of saturation and can be extracted throughwellsor any other means or
emergesas springsand baseflowsin streamsandrivers,

“notified ared’” meansthe areanotified under section 5 (5) of thisAct;

“Officid Gazette” meansthe Rgjpatraof Himacha Pradesh;

“ prescribed” meansprescribed by rulesmade under thisAct;
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“rainwater harvesting” isthe processof collection and storage of rainwater at
surfaceor in sub surface aquifer;

“royaty” meanstheroyalty payableto the State Government under section 12
of thisAct;

“ dank” with al itsgrammatical variationsand cognateexpressoninrelationtoa
well includesany digging, drilling or boring of new wellsof deepening of the
exigingwdls,

“State” meansthe State of Himacha Pradesh;

“user of ground water” meansaperson or aningtitution including acompany or
anindustry or an establishment, whether Government or not, who or which
usesground water for any purpose excluding domestic use,

“well” meansastructure sunk for the search or extraction of ground water by
any person, except by theauthorized officid sof the State or Centrd Government,
for carrying out scientificinvestigations, expl oration, devel opment, augmentation,
conservation, protection or management of ground water and shall includeopen
well, dugwell, borewell, dug-cum-borewell, tubewell, filter point, collector
wdll, infiltration gallery, rechargewell, disposal well, or any of their combingtions
or variations, except any manually operated devicefor extraction of ground
water.

3. Egablishment of theAuthority—(1) The State Government shal, by notification
inthe Official Gazette, establish, with effect from such date asmay be specifiedinthenatification,
anAuthority to beknown as“ The Himachal Pradesh Ground Water Authority” .

(2 TheAuthority shall haveasmembers—

0

(i)
(i)
v)

V)

Engineer-in-Chief, Irrigation and PublicHealth, Himachal ~ Chairman,
Pradesh
Principal Chief Conservator of Forests, Himachal Pradesh  Member,

Director, Industries, Himacha Pradesh Member,
Director, Rura Development and Panchayati Rg

Department, Himachal Pradesh Member,
Director, Agriculture Department, Himacha Pradesh Member,



(i) Head, Remote Sensing Cell, Himachal Pradesh Member,
(vii) Member-Secretary, Pollution Control Board,

Himachal Pradesh Member,
(vii) Nomineeof Himachal Pradesh State Electricity Board Member,
(X) Regional Director, Central Ground Weater Board Member,
(®)  Superintending Engineer (Planning and Investigation
Unit-11),Irrigation and Public Heal th Department. Member -
Secretary, and

(xi) Such other members not exceeding five, who in the opinion of the State
Government have special knowledgeor practical experiencein mattersrelating
to management of ground water resources.

(3) Themembersshdl advisethe Charmanwho shdl bethe Chief Executiveof Authority.
(4) Theheadquartersof theAuthority shall beat Shimla

5. Power tonotify areastoregulateand control thedeveopment and management
of ground water.—(1) TheAuthority shall function under theoveral control and supervision of
the State Government.

(2 TheAuthority isof theopinionthat itisnecessary or expedient inthe publicinterest
to control and or regul ate the extraction of ground water inany forminany arega, it shall advisethe
State Government to declare any such areato be notified areafor the purposesof thisAct.

(3) The State Government after examining the advice of the Authority, received under
sub-section(2), and after making such further enquiry, asit may deemfit, may by notification,
declare such areaor part thereof to bethe notified area, with effect from such date, as may be
specifiedtherein:

Provided that the State Government may suo motu by notification declareitsintentionto
notify any areato bethe notified areaunder thissection, if deemed necessary.

(4) Every suchnotificationissued under sub-section (3) shdl, inadditiontoitspublication
inthe Officid Gazette, be publishedin not |essthat two daily regiona language newspapershaving
widecirculationinthe State and shall a so be served by affixing acopy of thenotification at the
offices of the Gram Panchyats|ocated in the said areaand at some conspi cuous places of the
locdlity.



(5) Thepersonslikely to beaffected by the notification issued under sub-section (3),
may fileobjectionsor suggestionswithin thirty daysfrom thedate of publication of thesameinthe
Official Gazette, against such declaration to the State Government which shall be decided by it
withinthirty days, after public hearing and theregfter, fina notification shall beissued within thirty

days.

(6) Ifintheopinionof theAuthority, theavailability of theground water has improvedin
anotified area, it may advisethe State Government to de-notify such area, and the State Government
may inthelike manner, de-notify such area.

(7) TheAuthority shall take stepsto ensurethat expl oitation of ground water resources
doesnot exceed the natural replenishment to the aquifersand wherever, thereismismatch, steps
shall betaken to ensureaugmentation of ground water resourcesin addition to regul atory measures.

7. Grant of permit to extract and use ground water.—(1) Any user of ground
water desiringto sink awell within notified area, for any purposeshall, on payment of suchfeeas
maly be prescribed, apply to the Authority for grant of apermit, and shall not proceed with any
activity connected with such sinking unlessapermit has been granted by theAuthority.

(2) Every application madeunder sub-section (1) shal bein such formand containsuch
particularsasmay be prescribed.

(3) TheAuthority shal consder the gpplication made under sub-section (1) and if satisfied,
may grant apermit, in such form asmay be prescribed subject to such conditionsand restrictions
asmay be specified, within sixty daysfrom the date of receli pt of the application:

Provided that while considering the application the Authority shall givefirst priority for
drinking water needsin preferenceto other needs:

Provided further that no permit shall be refused without affording an opportunity of being
heard.

(4) Thedecisonregardinggrant or refusd of thepermit shal beintimated by theAuthority
to the applicant withinaperiod of thirty daysfrom the date of decision.

(5) Ingranting or refusing apermit under sub-section (3), theAuthority shal haveregard
to—

(@ thepurposeor purposesfor whichwater isto be used;



(b) theexistenceof other competitiveusers;

(© theavalability of water;

(d) quality of ground water to be drawn with referenceto proposed usage;

(e gpacing of ground water structureskeeping inview the purposefor whichwater isto
be used;

()  minimum distance of two hundred metersin case of shalow well and threehundred
metersin case of tube well from the existing source of water supply scheme or
irrigation scheme, asthe case maybe;

(@ longtermgroundwater level behaviour ; and

(h) any other factor relevant thereto.

8. Regidration of exiginguser sof ground water—(1) Every existing user of ground
water inanotified areashal, withinaperiod of two monthsfrom the date of establishment of the
Authority shall, makean application on such form contai ning such particularsand fees, asmay be
prescribed, to theAuthority for thegrant of certificate of registration recognizingitsexisting use:

Provided that the Authority may entertain any such application after theexpiry of thesaid
period of sixty days, if it issatisfied that the user was prevented by sufficient causefromfiling
gpplicationintime.

(2 Onreceipt of an application under sub-section (1), if theAuthority issatisfied that it
shall not be against the public interest to do so, it shall grant, subject to such conditions and
redirictionsasmay be specified therein, acertificate of registrationinsuchformasmay beprescribed
authorizing continued use of the ground water :

Provided that while considering the application, theAuthority shall givefirst priority for
drinking water needsin preferenceto other needs:

Provided further that no user of ground water shall berefused acertificate of registration
without being given an opportunity of being heard.

(3) Thedecisonregardinggrant or refusd of thecertificateof registration shal beintimated
by theAuthority to the applicant within aperiod of thirty daysfrom thedate of decision.

(4) Ingrantingor refusing acertificate of registration under sub- section (2), theAuthority
shall haveregardto,—

(@ thepurposeor purposesfor which water isto be used;



(b) theexistenceof other competitiveusers,

(c) theavallability of water;

(d) quality of ground water with referencetoitsusage;

(e) spacing of ground water abstraction structureskeepingin view the purposefor
whichwater isto he used;

() longtermgroundwater level behaviour ;and

(9 any other factor relevant thereto.

(5) Every existing user of ground water in the notified areaduring pendency of decision of
theAuthority under sub-section (2) shal beentitled to the continued use of theground water inthe
same manner and to the same quantity as hewasentitled prior to the date of application.

(6) If aregistered well becomesdefunct, thisshall beimmediately brought to the notice of
theAuthority by the user of ground water and such well may beused for ground water recharging
if intheopinion of theAuthority itisfoundfit.

9. Registration of drilling agencies—Every rig owner operating in the State shall
register hismachinery withtheAuthority in such manner and on payment of such feeasmay be
prescribed and shall follow theinstructionsissued by theAuthority.

11. Cancellation of permit/ certificateof registration.—If the authority is satisfied
either onareferencemadetoit inthisbehaf or otherwisethat,—

(@ thepermit or certificate of registration granted, under sub- section (3) of section 7 or
sub-section (2) of section 8 asthe case may be, isnot based on facts, or

(b) theholder of the permit or certificate of registration haswithout reasonable cause
failed to comply with the conditions subject to which the permit or certificate of
registration has been granted or has contravened any of theprovisionsof thisAct or
therulesmade thereunder, or

(c) agtuationhasarisenwhichwarrantslimiting of theuseor extraction of ground
water, then without prejudiceto any other penaty to which the holder of the permit
or certificate of registration may beliable under thisAct, the Authority may after
giving the holder of the permit or certificate of registration, asthe case may be, an
opportunity of being heard, cancel the permit or certificateof registration, asthe case
maybe.



12.

Royalty in respect of useof ground water.—(1) Every user of groundwaterina

notified areashall pay to the State Government aroyalty for extraction of ground water at such
ratesand in such manner asmay beprescribed :

Provided that auser of ground water who irrigates|essthan one hectare of land, whether
owned or leased or both, shall be exempted from payment of royalty under thissection.

(2)

The State Government may, assign such proportion of the royalty, as may be

prescribed for devel opment of ground water resources.

13. Power sof theAuthor ity.—(1) TheAuthority or any person authorized under section
17 of thisAct inthisbehaf shal havethefollowing powers, namely:—

@
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©

©)

©
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to inspect thewell, which hasbeen or isbeing sunk and the soilsand other materials
excavated therefrom;

to take specimens of such soilsor other materialsor of water extracted from such
wdls

torequire, by order, inwriting the person sinking awell to keep and preserveinthe
prescribed manner specimensof soil or any material excavated therefrom for such
period not exceeding three monthsfrom the date of completion or abandonment of
suchwork, asmay be specified by the Authority and there upon such person shall
comply with such order;

to inspect and to take copies of the relevant record or documents and seek any
information including diameter or depth of thewell whichisbeing or hasbeen sunk;
thelevel at which thewater isor was struck and subsequently restored/ rested, the
typesof strataencountered in the sinking of thewell and the quality of the water
struck, required for carrying out the purposes of thisAct;

to seize any equipment or device utilized for illegal sinking and destroy thework
executed fully or partly;

torequire, by order any user of ground water who doesnot comply withtheprovisons
of thisAct or therulesmadethere under to close down any water supply or destroy
any hydraulic work found to bein contravention of theprovisionsof thisAct or the
rulesmadethereunder:



Provided that wherethe user of ground water does not comply with such order
within aperiod of sixty daysfrom thedate of issue of the same, the Authority or any
person authorized inthisbehalf may carry out the necessary work and recover the
cost from such user of ground water ;

(@ toenter andsearchwith suchassistance, if any, asit considersnecessary, any place
inwhichit hasreason to believe that offence under thisAct hasbeen or isbeing
committed, and order, in writing, the person who has been or is committing the
offence, not to extract ground water for aspecified period not exceeding thirty days,

(h) todirect anappropriate body to assessexploitation limit of ground water in different
areasand submit periodic report for consideration of the Authority;

() toexercisesuch other powersasmay benecessary for carrying out the purposes of
thisAct or therulesmadethere under.

(2) Thepower conferred by this section includesthe power to break open the door of
any premiseswhere sinking,extraction and use of ground water may begoing on:

Provided that the power to break openthe door shall beexercised only after theowner or
any other personin occupation of the premises, if heispresent therein,refusesto openthedoor on
being called to do so.

(3) Theprovisionsof theCodeof Criminal Procedure, 1973 (2 of 1974) shall, sofar as
may be apply to any search or seizure under this section asthey apply to any search or seizure
made under the authority of awarrant issued under section 93 of the said Code.

(4) WheretheAuthority or any person authorized by it seizesany mechanical equipment
or deviceunder clause (e) of sub-section (1) it shall, assoon asmay be, informaMagistrate having
jurisdiction and take hisordersasto the custody thereof.

14. Ingallation of measuring devices—Every user of ground water inanctified area
shall ingtall water measuring deviceon ground water abstraction structurewithinaperiod of thirty
daysfromthedate of registration under section 7 or 8, asthe case maybe:

Provided that wherethe user of ground water doesnot comply with the provisions of this
section within aperiod of thirty days, theAuthority or any person authorized inthisbehalf may
instal | such water-measuring device and recover the cost from the defaulting user of ground water.



20. Cognizanceand trial of offences—(1) No prosecution for an offence under this
Act shall beingtituted except on awritten complaint of theAuthority or aperson authorizedinthis
behalf by the State Government.

(2) Nocourtinferior tothat of aMagistrate of thefirst classshall try any offenceunder
thisAct.

21. Offencesand penalties—(1) If any user of ground water failsto supply information
required under the provisionsof thisAct or the rulesmade thereunder or obstructstheAuthority
or any other person authorized by the State Government to exercise any of the powersunder this
Act, heshall be punished for thefirst offencewith fine which may extend to one thousand rupees
and for the second and subsequent offence with finewhich may extend to two thousand rupees.

(2) If any user of ground water sink, constructsor useswell in contravention of the
provisionsof thisAct or therulesmadethereunder, he shall be punished for thefirst offencewith
imprisonment for aterm which may extend to three months or with finewhich may extendtofive
thousand rupees, or with both and for the second and subsequent offence, with imprisonment for
aterm, which may extend to six months, or with finewhich may extend to ten thousand rupeesor
with both.
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